\ |
« ' i
w:’.\‘, : ' ‘
i
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD, - - |
O.A.No.210/93. Date of Judgement : % |V G
Tatineni Koteswara Ragu:: . Applicant .
Vs. :
;’ ) B N e _‘ ._-"---.“
W The Secretary, . AR
N . Min, of Labour, . I
Govt. of India, e L
Shram Shake{ Bhavan, ,ﬁﬁ o o
Rafi -Marg,. R - o
New Delhi-110001, »+ Respondents ﬁ”;ﬁh |
. ’a‘,." "‘?i P
L “\:.ﬁ. f "
(‘ Counae=l for the Applicant Shri P.B.Vijaya Kumar
. [ :
Counsel for the Respondentss; shri N.R,Devaraj, sr,. CGSC
- - = ! ]
Hon'ble shri A.B.Gorthi Membar (A), : j 3
Judgemae nt | &
' ' ' J
I As per Hon'ble Shri A.B.Gorth{ , Member(A) [, ’
This 0.A. i{s for correction of date 6f birth, fThe
Applicant, who Joined aervice,as Labour Officer (Central Pool
Y Officer) on 29,1.80, claims that hia correct date of birth
[\)
‘ 18 19.12.1953 as shown in the extract of birth register and
not 4,6,1951 as recorded in his achoollleaving certificate
’ on the basis of which the latter date was accepted and entered
' in the service records by the Respondents;

2. Seeking correction of his date of birth the Applicant
8PProached the High court of Andhra Pradesh in W.P.No.9761
of 1983 which upon transfer to the Tribunal was dispoged of *

(T.A,No,79 of 1988) on 3.11.88 with an observation that the

-- <o Cuucerned authority‘
petitioner shoula w.... -. S :
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Applicant is

~ T
Respondents, If the Respondents hag conmsidered the que%tion

\ ’ { .
fairly and 1mpartltlly and came to a particular conclusion, .

‘Lt is not for the Tribunal to conclude differently,

10, It is settled law that the sacope of judicial revie% of

' |
qdministrative decisions is limited and ;t 1s not the same as

én appeal from 3ﬁecision. It 1= not the{d?cision as such

Foasd e Ama_a_ —_— . . . a ,'/. - _FJ,' . I -
In other words, the power of judicial review is meant to ensure

‘ v ‘ '
that the case of the individual receives fair ang obimsmtive
— % . -? LY ‘,.-. B L. '

examination py th s ccmgetent'authority. Once thatnis dohe
and a decision arrived at, it 1s‘not for the Tribunal, whose e

ﬁower of judicial revieyw is akin to that.of
Power under Article 226 of the Constitution,

the High CouFt's
[to upset that deciaion unless found to be Patently perverse

Qr arbitrary;

11,

rarcvd abae- e 2w

Kpplicant. : | é

‘ — T Y )
I find merit in the view put forward by the Applicant's counsel,
but evenp 1gnoring the contention raised in this regard by the
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that there ¥as a gap of only

about 1! monthe between the
'Ewo births,

- Shri N.R.Devaraj,

n the school legéing certificate

would show that the Applicant 14 3k yeag; older than his
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7. Shri P.B.V{ jaya Kumar, learneqg coungel for the Ap

;
the younger
plicant
l

urged that the date of birth as recorded in the birth feglster

has to be accepted as correct and entered in ¢ha -- - T

! !
-~ = aecizion of this Bench of the
In this contavse - '

Tribunal {n M.Murtuza A1ly Vs, Secretary; Central Board:of

Exclse & Customs, New pelng g Ors. X 1988 I 8 Arc 633, . It was

held therein that the entry of‘the

ason to :
abane tne entry in the register Produced by the Applicant, -
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Respondents' counsel, I f{nd that, for the reasons already

stated, the plea of the Applicant for alteration of his date of

i s birth cannot be acceded to.

“ 7 © 13, In the result, the O.A. is dismissed. No costs.
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